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THE INDIAN POST OFFICE (AMENDMENT) BILL, 2002  
 

REPORT 
 
INTRODUCTORY 
 
1. The developments in information technology and in 

the field of communication have transformed the 

perception and expectations of the consumers of 

postal services and products. There is now demand 

in the new environment for such services and 

products which will meet the growing requirements 

of the consumers. In the context of changes in the 

field of communications, the Department of Posts 

is of the view that the amendment of the Indian 

Post Office Act, 1898 has become urgent to bring 

about qualitative improvement in the services with 

more consumer-friendly features, which are sought 

to be achieved within the basic legal framework 

provided by the Indian Post Office Act. 

 
2. To justify the rationale for amendments to the 

provisions of the Indian Post Office Act, 1898, 

the Department of Posts has stated that many of 

the provisions of the Act have become 

anachronistic and archaic. The Department has also 

felt the need to bring about qualitative 

improvements in postal services with consumer 

friendly features to maintain their usefulness in 

changed circumstances. An attempt was earlier made 

in 1982 to amend the Indian Post Office Act, 1898 

when the Indian Post Office (IPO) (Amendment) 
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Bill, 1982 was introduced in the Seventh Lok 

Sabha. However, the Bill lapsed on the dissolution 

of the Lok Sabha. Another attempt was made to 

bring about comprehensive amendment of the Indian 

Post Office Act, 1898 (IPO Act) by introducing the 

Indian Post Office (Amendment) Bill, 1986, but it 

did not materialize as the Bill passed by both 

Houses of parliament was returned by the President 

to the Rajya Sabha for reconsideration under the 

proviso to Article 111 of the Constitution. The 

Bill introduced in 1986 has been recently 

withdrawn by the Government so as to pave the way 

for introduction of the Indian Post Office 

(Amendment) Bill, 2002. 

 

3. The Indian Post Office (Amendment) Bill, 2002 was 

introduced in Lok Sabha on 17 May, 2002. It was 

referred to the Standing Committee on Information 

Technology by the Hon’ble Speaker under Rule 331E 

of the rules of Procedure and Conduct of Business 

in Lok Sabha for examination and Report thereon. 

 

4. Some of the important amendments proposed in the 

Indian Post Office (Amendment) Bill, 2002, as 

mentioned in the Statement of Objects and Reasons 

appended to the Bill, are, as follows:- 
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a. Preservation of exclusive privilege of the 

Central Government to convey all letters with 

certain exceptions; 

b. Empowering the Central Government to grant 

rebate for prepayment of postage on postal 

articles by means of stamping machine; 

c. Restricting the transmission of Business Reply 

Cards along with a registered newspaper only 

for the purpose of bona fide subscription of 

that newspaper; 

d. Vesting the Central Government with necessary 

powers to monitor the usage, maintenance and 

inspection of postage franking machine as also 

to deal with usage of such machine under the 

law; 

e. Provide statutory basis for the Postal Service 

Board. 

f. Empowering the Department of Posts to 

introduce e-enabled services bridging the 

digital divide in the country; 

g. Empowering the Central Government to introduce 

customized new service and products and 

generate adequate resources while meeting its 

social obligations; 

h. Making the existing penal provisions in the 

IPO Act more stringent; 

i. Providing for registration and accountability 

of private entrepreneurs commonly known as 
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“couriers” to safeguard the consumers’ 

interests; 

j. To make a provision for the laying of rules 

made under the Act before Parliament. 

 

5. Keeping in view the fact that the Indian Post 

Office (Amendment) Bill, 2002 intends to bring 

about major amendments in the Indian Post Office 

Act, 1898, the Committee decided to invite 

memoranda on the Bill from the Public in general 

and experts/professionals, 

organizations/associations interested in 

particular, for which the text of the Bill was 

hoisted at the web site 

www.parliamentofindia.nic.in on Internet. In 

addition copies of the Bill were sent to various 

organizations/associations/individuals on demand 

for eliciting their views and suggestions thereon. 

6. In all 1,715 memoranda/representations were 

received from various organizations/individuals on 

the provision of the Bill. After going through the 

memoranda received from various 

organizations/individuals, the Committee invited 

the representatives of the Confederation of Indian 

Industry, Postal Officers’ Association of India, 

Federation of Andhra Pradesh Chambers of Commerce 

& Industry, Andhra Pradesh Couriers Association, 

Courier Forum, Chennai, Federation of National 

Postal Organization New Delhi, National Federation 
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of Postal Employees, All India Postal Employees 

Union Group-C, All India Postal Employees Union-

Postmen & Group-D, All India RMS & MMS Employees 

Union – Mailguard & Group-D, All India Postal 

Administrative Offices Employees Union-Group-D, 

All India Postal Accounts Employees Association, 

All India Postal Extra Departmental Employees 

Union, Express Industry Council of India, 

Federation of Indian Chambers of Commerce and 

Industry and Shree Maruti Courier Service to 

depose and place their view points before 

Committee on 4, 5 and 6 September, 2002. The 

Committee also called the representative of the 

Department of Posts on 25 July and 18 September, 

2002 to seek certain clarifications. 

 
The Bill 

 
7. After having considered, the Indian Post Office 

(Amendment) Bill, 2002, clause by clause, the 

Committee is generally in agreement with the broad 

objectives of the Bill. It however, finds that the 

provisions of the proposed sub-section 4A(1) in 

clause 8 of the Bill as well as the provisions 

relating to Registration and Composition of the 

Appellate Authority, the terms and conditions of 

the service of the Authority, exclusive privilege 

of Central Government in conveying all letters, 

level playing field, consumer protection etc., 

need in-depth consideration in view of the concern 
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expressed by the various organizations while 

deposing before Committee. After consideration of 

the views expressed and full deliberations, the 

Committee approves the Bill, for enactment by the 

Parliament, subject to 

modifications/recommendations as detailed in the 

succeeding paragraphs. 

 
Clause 8 

 
8. This clause seeks to insert new sections 4A, 4B, 

4C, 4D, 4E and 4F in the Principal Act to enable 

the Central Government to grant registration and 

matters connected therewith including obligations 

of registered persons and also for preferring 

appeal against any order of the Central Government 

refusing to grant registration etc. 

 
9. The proposed sub-section 4A provides as follows: 

 

4A. (1) “The Central Government may, grant 

registration on such terms and conditions, as 

it thinks fit, to any person or body for 

carrying out any act or performing any service 

falling under section 4, in consideration of 

such fees as is set forth in the Second 

Schedule”. 

 
(2) Anything done under and in accordance with the 

registration granted under sub-section (I) 
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shall not constitute an infringement of the 

privilege conferred on the Central Government. 

 
(3) The Central Government may impose such terms 

or conditions as it may deem fit requiring the 

person registered to perform such services as 

were performed by the Postal Department before 

the commencement of the Indian Post Office 

(Amendment) Act, 2002 

 
10. The Committee is of the clear opinion that it will 

not be desirable to grant registration for 

carrying out any and every form of postal service 

by persons other than the Government or the 

Governmental Agencies, that is to say, by any 

private person or persons. There is no indication 

in the proposed section about the act or service 

that a person who or a body which is granted 

registration may be allowed to carry out.  The 

effect of this would be that almost, all types of 

postal services may be permitted to be carried on 

by private persons or agencies.  This the 

Committee feels will not be in public interest. 

This way the entirety of the postal services could 

be privatised which could at times, the  Committee 

feels would be prejudicial to national interest. 

 
11. The Committee is of the opinion that the Central 

Government should have the exclusive privilege of 

conveying letters, except as is provided in clause 
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7 of the Bill, which provides for substitution of 

the present section 4 of the Principal Act by a 

new section 4. In   view thereof, the Committee is 

of the opinion that the proposed section 4A as 

quoted above and as set out at page 3 lines 44 to 

47 and page 4 line 4 to 7 be substituted as 

follows: 

“4A. The Central Government may grant registration, 

on such terms and conditions, as it thinks fit, to 

any person or body of person for carriage and 

delivery of postal articles other than letters, in 

consideration of such fees as is set forth in the 

Second Schedule”. 

 
12. Section 4B – the proposed section 4B as set out in 

clause 8 of the Bill provides for application of 

registration for performance of any service 

falling under section 4 as proposed to be amended. 

To avoid any confusion in the matter and to 

preserve the exclusive privilege of the Central 

Government to carry all letters, it is necessary 

that in clause 8 at page 4 in line 9, for the 

words “falling under section 4” the words 

“relating to any postal article other than a 

letter” be substituted and the Committee 

recommends accordingly. 

 
13. The Committee is of the opinion that pursuant to 

the necessity of continuing the exclusive 

privilege of the Central Government to carry all 
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letters, the following amendments may be made in 

clause 8:           

At page 4, line 32 after the words “any postal 

article” the words “as mentioned in section 

4B” and at page 4 line 35 after the words 

“postal articles”, the words “authorised to 

be” should be inserted. 

 
14. In Clause 8, the proposed sub-section 4E(2) 

provides for immunity of the Department from 

payment of compensation in case of suspension or 

revocation of the registration.  The Committee is 

of the opinion that such immunity should be 

available only in case of bonafide actions. 

 
Therefore, it is recommended that in Clause 8 at 

page 5 in line 5, after the word “any” the word 

“bonafide” be inserted. 

 
Appellate Authority – regarding grant, suspension, or 

revocation of Registration 

 
15. The proposed section 4F of the Act as set out in 

clause 8 of the Bill reads as under: 

 
“4F.     “Any person aggrieved by an order of the 

Central Government refusing to grant a 

registration or suspending or revoking a 

registration, may, within such period as may be 

prescribed, prefer an appeal to the Secretary to 

the Government of India in the Department of 
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Posts, against such refusal or suspension or 

revocation.”  

 
16. Most of the non-official witnesses, who deposed 

before Committee have been of the view that since 

the Secretary of the Department of Posts is the 

executive head of the Postal Department, he or she 

should not act as the Appellate Authority.  The 

Committee notes that the Department of Posts will 

be and in fact is a competitor to the private 

Courier Industry.  In this situation, entrusting 

the Secretary, Department of Posts, which is the 

regulatory and enforcing authority under the Bill, 

with also the appellate powers, which will be of 

quasi-judicial nature, will be not only against 

the basic competitive norms and practice, but also 

against the principles of natural justice.  

Considering all aspects, the Committee, after 

elaborate discussion on proposed section 4F, 

recommends amendments to the Clause as under: 

 
Clause 8, at page 5, in lines 10 and 11 for the 

words “the Secretary to the Government of India in 

the Department of Posts: 

 
Substitute  “the Appellate Authority consisting of 

one member, who has been or is qualified to be a 

Judge of a High Court, to be appointed by the 

Central Government.” 
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17. In this regard, the Committee further recommends 

that consequently in Clause 8 of the Bill, new 

sections 4G and 4H also be inserted as under: 

 
Clause 8, at page 5, after line 10 

 
Insert  “4G. (1) The terms and conditions of the 

service of the member of the Appellate 

Authority including the age of 

retirement shall be as prescribed by 

the Central Government.   

(2)  The Appellate Authority shall have 

power to regulate to adopt its own 

procedure for disposal of appeals, 

subject to the principles of natural 

justice.” 

 
“4H.    The Central Government shall frame rules 

regarding the filing and disposal of appeals 

including enforcement of the orders passed by the 

Appellate Authority.” 

Clause 9 

 
18. This clause proposes to substitute section 5 of 

the Principal Act, whereby it is proposed to 

forbid conveying or receiving letters by persons 

not registered as provided therein. 

 
19. The Committee is of the opinion that to avoid all 

ambiguity and confusion, the following amendment 
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should be made in clause 9, at page 5, line 15 as 

follows: 

 
for the word “letters” substitute “any postal 

article as mentioned in section 4B” 

 
20. It is further recommended that in clause 9, at 

page 5, in line 15, the second word “letters” be 

substituted by the words “such articles”. 

 

Clause 10 – Liability under Consumer Protection Act 

 
21. This Clause provides for substitution of Section 6 

of the Principal Act as under: 

 
“6.       Notwithstanding anything contained in 

the Consumer Protection Act, 1986 or any other 

corresponding law for the time being in force, the 

Central Government shall not incur any contractual 

liability by reason of the loss, misdelivery or 

delay of, or damage to, any postal article in 

course of transmission by post, except in so far 

as such liability may, in express terms, be 

undertaken by the Central Government as provided 

in this Act or rules made there under, and no 

officer of the Post Office shall incur any 

liability by reason or any such loss, misdelivery, 

delay or damage, unless he has caused the same 

fraudulently or by this willful act or default”. 
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22. The purport of the proposed change is to make the 

provisions of Consumer Protection Act 1986 or any 

other corresponding law for the time being in 

force non-applicable to the Central Government as 

also to any Officer of the Post Office in the 

matter of discharge of its or his/her functions 

under the Act.  The Committee, after due 

deliberation, is of the opinion that there is no 

reason to make important enactments like the 

Consumer Protection Act or similar laws non-

applicable in the case of discharge of duties and 

functions by the Central Government or its 

Officers in the Department of Posts, performing 

function similar to private agencies, as such laws 

are meant for the protection of the common people. 

 
23. Therefore, the Committee recommends that Clause 10 

of the Bill be amended as follows: 

 
In Clause 10, at page 5, in lines 19 and 20, for 

the words “Notwithstanding anything contained in 

the Consumer Protection Act, 1986 or any other 

corresponding law for the time being in force, 

the”  the word “The” be substituted. 

 

Clause 43 

24. As stated before the Committee is of the opinion 

that the Central Government should continue to 

have the exclusive privilege of conveying letters 

except what is provided in proposed new Section 4 
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and that no person or body of persons or authority 

shall be entitled to registration of conveying, 

carrying or receiving letters for carriage and 

delivery.  As such, there cannot be any scope for 

collection, conveyance, or delivery of letters as 

proposed by sections 4A, 4C and 4D to be in 

contravention of any provision for registration or 

of the provisions of the said proposed sections.  

As such, the Committee recommends that lines 5 to 

9 of Clause 43 at page 10 be deleted. 

 
 
Clause 54 

 
25. This Clause seeks to insert a new Schedule after 

the First Schedule to the Act to provide for the 

rates of fees for grant or renewal of 

registration, which reads as under: 

 
“54 After the First Schedule to the Principal Act, 

the following Schedule shall be inserted namely: 

 
 

“THE SECOND SCHEDULE” 
[See Section 4A (1)] 

 

RATES FOR FEES FOR GRANT OR RENEWAL OF REGISTRATION 
 
1.    For grant of registration   -- A fee of fifty 
thousand rupees per annum. 
 
2. For renewal of registration  --  A fee of fifty 

thousand rupees per annum. 
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26. The Committee notes that the proposed second 

schedule contemplates payment of a fee of 

Rs.50,000 for grant of registration.  Obviously no 

annual payment for grant or registration can be 

contemplated and the same can only be for a 

renewal.  However, it is provided in the proposed 

second schedule that a fee of Rs.50,000 per annum 

will be payable for renewal of registration.  It 

appears that there has been no proper application 

of mind by the Department while formulating the 

Second Schedule and that no specific study has 

been made and the amount has been fixed as if by a 

rule of thumb.  The Committee is of the view that 

as there are different categories of couriers, 

those operating within a limited area, namely 

within a district or a State should not be charged 

at the same rate as the big couriers who have 

business transactions even at the International 

level.  The Department is of the view that 

fixation at different rates of fees for grant of 

registration will create difficulty in its 

implementation, as there will be no practical 

criteria to differentiate between various service 

providers.   The Committee is not impressed with 

the view of the Department, as it is the duty of 

the Department to evolve a workable mechanism in 

this regard. 
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27. The Committee after due consideration, recommends 

that in Clause 54, at page 11, for line 36, the 

following words should be inserted: 

 
“For grant of registration  --  A fee of rupees 

ten thousand, if the area of operation of the 

person or body registered, is within the boundary 

of only one State of the Indian Union,; in other 

cases rupees fifty thousand.” 

 
28. As there is no provision for renewal, the 

Committee is of the view that line 37, at page 11, 

in Clause 54 be deleted. 

 
 
 
 
 
 
New Delhi          SOMNATH CHATTERJEE, 
17, June, 2003                       Chairman, 
27  Jyaistha, 1925(Saka)         Standing Committee on   
         Information Technology 
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